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\ OPEN cou.r

BE~E THE. CE1\jTliAL APMIM.JThATIVE ThIBUNAL
.ALLAMBAU....

~: ALLD. on this 8th uay of ~eptember 1997.
/!f?

COhAM Hon'ble N~ Justice B C ~aksena, V C
Hon' bl e Mr ~ Das Gupta, ·A.f.vi.

OEIGIIW.. .APPLICATIOf'.Jf'.O.885 OF 1997. I

( 1) Radha Krishna Tiwari, ~/o Bachcha
Lal Tiwari, C/o oudha kar Tiwari, 23/32,

Ivama nand Nagar Al Lap ur , ,Allahabad.

( 2) Mohd. Nazim Khan ~/ 0 Mohd Hanif Khan
r/o C/o Mo hd Mobin Khan, 657 Laco
Colony, Allahabad.

(3) Kanchan .:laran Verma, ~/o ~hri
Laxmi Charan Verma, ~hiv Ga nj ,District
Ar r a h Bhoj pur (Bi har ) •

• • • • • .Appli ca nt s

C?/A ~hr i V K ~riv ast ava

v»;

( 1) Union of India, t nr ou; h its General
Manager, 1'brthern Railway, Baroda HOUSe
NewDel hi, ,

( 2) Divisional hail Manager
Northern hailway,
L uck now

(3) D ep uty Chie f Commercial Manager
Northern hailway,
Railway .::itat.un Building,
Varanasi.

• • • ... Respo n::1ent s ,

C/R

Ofw I::h ( OB.AL )

(By Hon' bl e Mr J usti ce B C ~aksena, V .C. )

~fe have heard the learned counsel tor the applicant

f or or uer on a-:mlis~ion of O.,A. The appl ica nt s appear to have

been selected for the post of Goods Clerk in the grade of

hs.975-1!J40/- in a PEln411dated 4.12.93. He was also subjected
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to 'tr ai ni.rq and was temporarily posted as per requirement

in s unrne r saa so n, ~ubsequently, since there was no vacancy

of Goods Clerk on any division against direct recruitment

quota, appLi.ca rrt s aru other selected ca nd.ida t es weze

required to give their option f oz the post of Office

Clerk ir.'- he -d ra ue ot hs. 950-1:>00/-. Tbe re questwas

acceptea anu the ca t ej or y from GOOdS Clerk to Office Clerk

has been chanqec , Applicant has also required to yive

option for tne said post. his was done by a letter dated

07.10.1987. The appt acant s ttrough this O.·A. ingenuously

do not challenge the validity of t rus letter dated 7.10.1987

but at trie Same time have so uj ht relief of mandamus commanding

the r espo merrt s to post him in the pay scale of 145.975-1540/- anJ

t-':..<.,vi0.ethe benefit of revisea pay scale as admis::.ible under

the rule. In the absence of any challenge to t re letter

dated 7.10.1987, applicants cannot be qr a rrteo relief as

prayed for. Applicants were perhaps aware tr'at the order

passed in 1987, cannot be cr.aLl enqed by them in the year

1997 after a lapse of 10 years espectially w ,en on their

own request change of category has been made.

2. The O.A. is. dismissed as being hi':;!hly barred

by limitation ark.,(also lacking any merit.

A. £.•1. V.C.

/ snt/


